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difficulty being faced by the State Gov-
ernment. I once again assure the hon. 
Member that the Government will 
take all the necessary steps. In this 
connection, I may inform the bon. 
Members of this House that so far as 
the agricultural production is concern-
ed, we are in a better posibon. I am 
happy to inform the House that so far 
a:; the kharif crop is concerned, we 
have achieved the target this year. 
We have reached the target of 80 mil-
lion tonnes. Out of 131 million tonnes 
achieved in 1978-79, which was the 
record production in India. we were 
able to produce kharif crop to the tune 
of 78 million tonnes. Now, we have 
crossed that figure. The only thing 
is that there is some difficulty in so far 
as the rabi crop is concerned. But 
anyhow I am hopeful that with god's 
grace we would be anle to achieve 
the target and would be able to reach 
the record production of 135 million 
to~nes this year. 

MR. CHAIRMAN: Now, let us go 
to the next item-Statement to be 
made by the Minister of Parliamentary 
Affairs. 

---
BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIA) : On behalf 
of Shri Bhishma Narain Singh w1th 
your permission, Sir, I rise to an-
nounce that Government Business in 
th'Is House during the week com-
mencing 24th November, 1980, will 
consist of:-

( 1) General discussion on the 
Assam Budget for 1980-81; discus-
sion and voting on the Demands 
for Grants (Assam) for 1980-81 
and consideration and pass'1ng of 
the Assam Appropriation Bill, 1980; 

(2) Consideration of any item 
of Government Business carried 
over from today's Order Paper. 

(3) Consideration and passing of 
the Ear Drums and Ear Bones. 
(Authority for use of Therapeutic 
Purposes) Bill, 1980. 

(4) Discussion on the Resolution 
seeking disapproval of the follow-
ing Ordinances together w'1th con-
sideration and passing of the Bill in 
replacement of them; 

( i) The Monopolies and Res-
trictive Trade Practices (Amend-
ment) Ordinance, 1980. 

(ii) The Auroville (Emergen-
cy Provisions) Ordinance, 1980. 

(iii) The Bird and Company 
Limited (Acquisition and Trans-
fer of Undertakings and other 
Properties) Ordinance, 1980. 

( 5) Consideration and passing of 
the Public Premises (Eviction of 
Unauthorised Occupants) Amend-
ment Bill, 1980. 

( 6) Discussion on the motions by 
Prof. Madhu Dandavate and Shri 
B. V. Desai regarding continuing 
rise in the prices of sugar and other 
essential commodities on Tuesday, 
the 25th November, 1980, at 2-00 
P.M. 

MR. CHAIRMAN: I would request 
the han. Members to make their sub-
missions in brief with regard to the 
business for the next week as there 
are nine names before me. 

SHRI G. M. BANATWALLA (Pon-
nani) : Mr. Chairman, Sir, I once 
again rise to urge upon the Govern-
ment to provide for an early discus-
sion on the communal situation in 
the country. The Government has 
once again disappointed us. We have 
the whole business for the next week 
and this Government has not been in 
a pos'dion to find time for a discus-
sion on such an important subject. I 
would once again urge for an early 
discussion on this subject without go-
ing into the details of the d'dflcult 
and tense situation that is there with 
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respect to it and the need for imme-
diate steps and immediate measures 
that have to be taken. I do not know 
why the Government should fight 
shy of having the earliest possible 
discussion in the House on this 
particular question. 

I must also say that the first an-
nual report of the Mtnorities Com-
mission for the year ending 31st De-
cember. 1978 srould be taken up for 
discussion. Two years have passed 
and still there is no discussion. There 
are several important suggestions and 
recommendations embodied in this 
valuable report and they are very 
relevant and timely for the present 
situation. Despite all the lip sym-
pathy that has been pa'1d for the mi-
norities in the country, it is a sad 
commentary to say that the Govern-
ment does not want, it seems, a dis-
cussion on these reports to take place 
at the earliest possible occas'1on. 

MR. CHAIRMAN: When was it 
submitted? 

SHRI G. M. BANATWALLA: It 
has been laid on the Table of the 
House. 

Sir, you will be shocked to know 
that the annual reports of the Com-
missioner for Linguistic Minorities 
for the last ten years--not one or two 
years, but ten years-have not been 
discussed in this House. They have 
also been one after the other laid 
on the Table of the House, but no 
discussion has taken place. The suc-
cessive annual reports s'1nce 1970-71 
have not yet been discussed by this 
House. What is the situation? No 
time to discuss communal situation; 
no t'1me to discuss the report of the 
Minorities Commission; no provision 
to discuss for nearly ten years re-
ports of the Commissioner for Lin-
guistic Minorities! We must take a 
very serious note of this particular 
s'ttuation, the manner in which this 
Government, as also the previous 
Janta Government have been func-
tioning. Even during the time of the 
Janta Government, I rose again and 

again in this House, but to no avail. 
I would request the Government now 
to have the earliest possible allocation 
of time for discussions on these re-
ports. 

Finally, the farmers in Maharash-
tra are very much agitated. Their 
agitation has turned violent. There 
is need for a discussion with respect 
to the'1r demands. The Government of 
Maharashtra has reportedly requested 
the Union Government to raise the 
price of levy sugar. Then, there is 
a report in the newspapers which 
says that our Minister for Agriculture 
has assured the Congress (1) MPs in 
pr1vate that there will be an increase 
in the procurement price of sugar-
cane, onions and cotton. What is the 
situation? Then there must be an im-
mediate statement with respect to this 
at least in this House so that we may 
know the exact position in the mat-
ter. 

Therefore, I ask the Government 
to make an immediate statement on 
this particular issue. 
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SHRI XAVIER ARAKAL (Erna-

kulam) : Can a member read the 
newspaper in the House while the 
proceedings are going on? 

SHRI A. NEELALOHITHADASAN 
(Trivandrum): Every day, some im-
portant incidents are appearing in 
the newspapers due to misdeeds of 
the Ruling Party both in a majority 
of the States and at the Centre. Yes-
terday Itself, two persons were killed 
due to firing in Mehsana. We are rais--
ing that issue since morning. 

MR. CHAIRMAN: £Yen if y&U read 
it, you do it i:n an invisible manner. 
(InterruptiOn-a) . 

SHRI A. NEELALOHITHADA-
SAN: Yesterday itself, two persons 
were killed. 

MR. CHAIRMAN: You are not lis-
tening to the remarks and suggestions 
of the bon. member. Your business is 
ma1nly to listen to the deliberations 
and make contribution. 

SHRI N. K. SHEJWALKAR (Gwa-
lior) : He was wondering why that 
subject has not come up for a discus-
sion. 
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SHRI CHITTA BASU (Barasat): I 
rise to draw the attention of the 
House to an important subject which 
1s being neglected for the last few 
years, namely, land reforms. Of 
course in plan documents and in the 
speeches of the Ministers, it is often 
mentioned but as you know imple-
mentation of land reform throughout 
the country has been tardy. There 
have been no effective measures on 
the part of the government to 
implement them eftect'Ively. It is 
not only a question of non-imple-
mentation; it is also a question 
of certain governments obstructing 
the very process of distribution of the 
land. As an illustration, I should like 
to mention this. Several thousands of 
agr·Icultural workers, land-hungary 
peasants and landless poor cultivat-
ed the land in Bodh Gaya which is 
illegally being occupied by the Ma-
hant and the Mutt. A government 
eommittee was set up by the Govern-
ment of Bihar and that submitted its 
report on 8 October this year. The 
committee also came to the conclu-
sion that the Mahant and the Mutt 
had illegally occupied a big chunk 
of land at Bodh Gaya, about 10.000 
acres; all these lands are being ille-
gally occupied by h'1m by some ficti-
tious transfers. This way the whole 
process of land distribution is being 
frustrated. What is more surpris'In~ 
is that the Bihar Government have 
today posted police in that area 
where the land was cultivated by 
landless agriculturists collectively 
last year, so that thos~ peasants could 
not harvest the crops. I have reports 
to suggest that the B'1har Government 
are supporting the Mahant and Mutt 
in their effort to harvest even unripe 
crop with the help of Police. Gr~at 
tension is prevailing. It 1s not only 
a q uestton of tension and law and 
order; it is also the question of the 
State Government helping the Ma-
hant ~nd the Mutt who had l.llegally 
occupied the land to deprive the land-
less agriculturists who cultivated the 
land from the fruits of their effort 
by preventing them from harvesting 
their lawful crop. 

I th'1nk: the House should take a 
note of 1 t and make it a matter of 
discussion. My second point, a simple 
one. is, as the House knows, that a 
condition of uncertainty terror and in-
timidation prevails among the Press 
community and the Press fraternity. 
As you know, Sir, on October 8 last 
a journalist in Mr. Naba Ki-
shore Mahapatra was assulted, was 
a victim of harassment in collusion 
with the administration, in collusion 
w1th the ruling party, in collusion 
with gangsters and hooligans. His \\yife 
was murdered, not only murdered, 
before murder they committed rape 
on her and it is a slur on the part 
of everybody of us, that a journahst's 
wife has been raped and has been 
murd0red ( IntPrruptions). 

'Everybody' '1n the sense 'every 
citizen' in the country. It is an inci-
dent which is very pathetic and tra-
gic. 
(Interruptions). 

MR. DEPUTY -SPEAKER: You 
have referred to it. 

SHRI CHI'ITA BASU: The Or'Jssa 
Government is trying to see that the 
\Vhole evidences are hushed up and 
they are trying to coerce statements 
from the journalist, Shri Naba 
Kishore. He was kidnapped 
and it is alleged that Press 
people were not able to meet 
him, so that he cannot make a state-
ment in the court. That being the case 
it is not only a question of merely 
but it is the question wh'1ch concerns 
th~ security and safety of the journa-
lists' fraternity as a whole, who are 
here, whose professional dutv de-
mands that they should be fe~rless, 
they should be objective and they 
should record objectively, fearless]y 
and trully. Mr. Naba Kishore Maha-
patra's fault was that he made an 
object'lve report. He made certain re-
ports which went against the ruling 
party, which went against some tra-
ders. Therefore, that matter is to be 
discussed in this House. 

AN HON. MEMBER: You can take 
only one or two minutes. (lnten-up-
tions). 
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): What hap-
pened during Calling Attention? (ln-
teTTUptions) . 

MR. DEPUTY-SPEAKER: Yes, Mr. 
Mhalgi? 

SHRI R. K. MHALGI (Thane): Mr. 
Deputy-Speaker,- Sir, I have got only 

·One point tQ submit. (Interruptions) 

AN HON'BLE MEMBER: Because 
_you have raised a point of order. 
(Interruptions). 

SHRI MOOL CHAND DAGA (Pa-
1i): It is a point of order. 

SHRI R. K. MHALGI: It is a parti-
san objection. 

SHRI P. VENKAT ASUBBAIAH: 
Under Rule 290, yes, .... 

' .. not more than half an hour 
shall be •allotted for the discussion 
of the motion and no me1nber shall 
speak for more than five minutes 
on such motion.' 

AN HON. MEMBER: That is the 
rule. He cannot compare it with a 
Calling Attention. 

SHRI P. VENKATASUBBAIAH: 
Time is prescribed by the presiding 

Officer. 

MR. DEPUTY-SPEAKER: We have 
got to take up Private Members' Bills. 

SHRI R. K. MHALGI: I will take 
only two or three minutes. 

AN HON. MEMBER: You can take 
more. You cannot avoid the rules. 

SHRI R. K. MHALGI: Number of 
modifications in the Cantonments Act, 
1924 have become absolutely out-dat-
-ed. 

MR. DEPUTY -SPEAKER: What is 
the subject? What is t~e subject mat-
ter that has to be included? 

SHRI R. K. MHALGI: I have just 
now started. 

MR. DEPUTY-SPEAKER: I want 
the subject. What should be includ-
ed? 

SHRI R. K. MHALGI: Amendment 
B'Ill of the Cantonment Act. 

MR. DEPUTY -SPEAKER: That you 
say, and that will be a statement. 

SHRI R. K. MHALGI: A number 
of provisions in the Cantonment Act, 
1924, become absolutely out-dated. 
The Act was passed under foreign 
British Rule. Since independence, 
there is a presisten t demand f'Or 
the amendment of the said law from 
the concerned citizens. 

I raised this question twice in 
Sixth Lok Sabha and two three times 
during the period of last ten months. 
I was informed in this House that 
the Amending Bill is practically ready 
for Introduction. In the last budget 
session of Parliament, to the query 
of my cut motion No. 14 to the De-
mand, the following information was 
provided to me ... 

MR. DEPUTY -SPEAKER: You 
want that ite1n to be included. Now 
conclude. There are five more mem-
ber::;. When the subject is accepted, 
you can speak. 

SHRI R. K. MHALGI: I am tak'1ng 
only two minutes. Let me give reasons 
why it should be accepted and intro-
duced next w-eek itself. I was infor-
med: 

"The Government had under con-
sideration for quite some time va-
nous proposals to amend the Can-
tonment Act of 1924. Action 'ts in 
hand to introduce the Bill in Par-
liament at the earliest possible ... " 

Accordingly, in the Government busL 
ness for the said session, the said Bill 
was shown among others for introduc_ 
tion. But ulitmately it was not intro-
duced. Now to the great surprise of 
the hon. Members, the Bill has not 
even been shown in the Government 
Business expected to be taken up 
during this session Of Lok Sabha. 
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This can be very well verified from 
Lok Sabha Bulletin Part II dated 6th 
November, 1980 at item No. 540. The 
Government's attitude, towards im-
portant issues is not only casual but 
it is insulting to the House. 

I, therefore, strongly demand that 
the Cantonment Act, 1924 Amending 
Bill be introduced next week and 
passed during the current sess'1on of 
Lok Sabha. 
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SHRI NARAYAN CHOUBEY (Mi ... 
dnapore): 300 students of Delhi 
Polytechnic have been on strike since 
17-11-80. Their demand is that the 
agreement that the authorit'les had 
made with them on 19-1-80, should 
be implemented. Also three students 
of the Pusa Polytechnic have been 
suspended and the students have been 
on strike since 3-11-80. These things 
should be discussed here. 

The farmers are on a min·1-revolt 
on an all .. India basis. Today 1t is N asik 
tomorrow it may be Maharashtra and 
other parts of the country. So, this 
should be discussed here. 

Government had brought a B'dl on 
Cinematography. But every time, they 
see the face of the Bill, they again 
withdraw it. I want that a compre-
hensive Bill on Cinematography 
s'flould be brought imrnecflately. 
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liT employees of Kharagpur have 
~n Qn s~ti6'-e since 11-11-80 over 
certain demands. ~e Director of the 
liT is lop!png to their needs in a 
casual l'llanner. lie has no money for 
building houses f-or the employees. 
But he is spending lakhs of rupees 
for building an air-conditioned guest 
house. So, these things should be 
stopped. 

The RPF personnel observed hun-
ger strike very recently. They also 
demonstrated 1n front of the offices 
of the Divisional Managers and Gene-
ral Managers of various Railways. 
They are coming to Delhi on 27th of 
this month to demonstrate before 
Parliament House. Their demand 1s 
very simple. They say: "either treat 
us as railwaymen or as force. If you 
treat us as railwaymen, give us bo-
nus. If you treat us as force, then 
~Pve us the amenities of the force". 
So, th1s also should be - discussed 
here. 

PROF. MADHU DANDAVATE 
(RaJapur): I want to point out 

three things. One 1s the removal and 
transfer of Governors. The arbitrary 
decision of the Government regard1ng 
the removal of the Governor of Tamil 
Nadu from his post and the transfer 
of the Governor of Maharashtra in his 
place in violation of the spirit of 
constitutional provisions as well as 
democratic norms and conventions 
should be taken up, There have been 
two precedents in this respect. In 
the case of Shri S. S. Dhawan, the 
former Governor of West Bengal, the 
question of his removal would have 
gone to the court of law but the mat-
ter was dropped as Shri Dhawan was 
accommodated in the Law Commis-
sion. Similarly, when Vice-Chancellor, 
Shri Hardwari Lal, was removed from 
his post, the matter went to the 
Harya11a-Punjab High Court which 
considered his removal illegal. 

The second po'1nt is about the satya_ 
graha that is going on by the landless 
of Bodhgaya. The satyagraha move-
ment by landless. mostly belonging 
to SchE;duled Castes for redistribution 
of more than 10,000 acres of land held 

illegally il\ G;tY{l awtri~t alo~e by 
the Mahapt of Bodh&aya, in clear vio- · 
lation of ceiling laws as established 
by the Committee appointed by the 
Government of Bihar in 1979, should 
be taken up for discussion. 

The third point is about the free-
dom of the press. The growing ~en
dency of the Government to inter-
fere with free and independent func-
tioning of the Press as demonstrated 
in the case of the popular Telugu 
daily EENADU published from Hy-
derabad also requires d1scussion in 
the House. 

SHRI HARIKESH BAHADUR 
( Gorakhpur) : Recent!~· many peo-
ple died b€Cause of encephalatis. More 
than 700 people have died all over 
India and in UP alone more than 500 
people have died by this illness. We 
should d1scuss this question. 

Secondly, fertilizer plants are going 
to be set up in Thalvaiset in Maha-
rashtra and in Hajira in Gujarat, bas-
ed on Bombay Htgh gas. The consu~
tancy contract for the ammonium 
plant has been given against the re-
commendations of two expert com-
mittees. It is a very serious matter. 
We have given several notices that 
the matter should be thoroughly dis-
cussed because this will result in a 
severe drain on the exchequer. 

Th1rdly the fl'eedom of the pRess- is 
in great danger, as has been mention-
ed by Shri Chitta Basu. Even tho~h 
we have given notice of an adjourn-
ment motion, it has not been admit-
ted. So, it should be taken up. 

Fourthly, there should be a discus-
sion on railway accidents .. 

Finally, the recent meeting of the 
CHOGRAM was an important one. 
There should be a discussion on that. 

SHRI P. VENKATASUBBAIAH: 
The suggestions made bY the hon. 
Members have been noted with all 
the seri•.:>usness at the command of the 
Government. Shri Bail'atwalla has 
again ~aised the question of com-
mun~l vi~le.n~e. It has already been 
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'd~ided by BAC that some time would 
be allotted for it. Both Shri Unni-
krishnan a;nd Professor Dandavate 
were present in that meeting. So far 
as price rise is roncerned, a discussion 
has already been admitted for 25th 
November. Regarding the railway 
accidents, the opposition did not want 
the adjournment motion to be dis-
cussed. 

Shri Chitta Basu referred to land 
reforms. It iS one •;)f the imp·.Jrtant 
points in the 20-Point Programme. 
The Government of India and the 
various State Governments have ap-
pointed implementation committees 
of land reforms. L 

All the points which were mention-
ed will be conveyed to the concerned 
Ministries for necessary action. 

I would now request that the hon. 
Law Minister may be allowed to 
m·.)Ve his Bill bef-.:)re 3.30 p.m. 

15.28 hrs. 
MONOPOLIES AND RESTRICTIVE 
TRADE PRACTICES (AMEND-

MENT) BILL 
THE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): Sir, I beg to 
move for leave to introduce a Bill 
further to amenct the Monopolies and 
Restrictive Trade Practices Act, 1969. 

MR. DEPUTY -SPEAKER: Motion 
Moved: 

"That leave be granted tn intr•;)-
duce a Bill further to 1.1mend 
the Monopolies and Restric-
tive Trade Practices Act, 
1969." 

SHRI CHITrA BASU (Barasat): 
Sir, I rise to oppose the introduction 
of the, Monop:>lies and Restrictive 
Trade Practices (Amendment) Bill, 
1980. Article 39 (c) of our Constitu-
tion re;ads: 

"that the operation of the econo-
mic sYstem does J.lt.:>t result in 
the concentration of wealth 
and means of production to 
the common detriment;'' 

The proposed Bill shall result in 
the concentration of wealth; there is 
no doubt about it. It will also be to 
the common detriment. Therefore, 
this Bill is in violation of the spirit 
of article 39 (c). 

The MRTP C·.lmmission is an im-
p·.)rtant instrument in the matter of 
examining as to whether any com-
pany, any industrial house, becomes 
dominant and, if so, to impose certain 
restrictions \Jn them. The MRTP 
Act is an instrument for preventing 
the c-oncentration of wealth and the 
Bill says that the MRTP Commission 
shall not have the power to sit in 
judgment or examine the proposal of 
any industrial house if an undertak-
ing expands. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): Sir, it is now 3.30. You 
should take up Private Members' 
Business. 

(Interruptions). 
MR. DEPUTY-SPEAKER: He has 

already n1oved for ]eave to jntroduce; 
it will take only \Jne or two minutes 
more. (Interruptions). All right. 
We will continue this later on. We 
Will now take up the Private Mem-
bers' Business. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

NINTH REPORT 

SHRI RASHID MASOOD (Sahar-
anpur): Sir, I beg to move: 

''That this House do agree with 
the Ninth Re,port of the 
Committee •:>n Private Mem-
bers' Bills and Resolutions 
presented to the House on 
the 20th November, 1980." 

MR. DEPUTY -SPEAKER: The 
question is: 

"That this House do agree with 
the Ninth Re.port of the 
Committee '-"ln Private Mem-
bers' Bills and Resolutions 
presented to the House on 
the 20th November, 1980." 

The motion W/l.B adopted. 


